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Amendment of Record of Proceedings

Para 3 of the ROP dated 13.9.2013 shall be substituted as under:

"3. Learned counsel appearing on behalf of Haryana and Gujarat
submitted that GUVNL has filed its affidavit indicating in-principle consent
on behalf of Government of Gujarat with regard to the Committee Report
subject to certain suggested modifications and approval of the
Government of Gujarat in respect of the compensatory tariff to be paid.
Learned counsel further submitted that he has been instructed by Haryana
to seek 4 weeks time to file its response on the Committee Report."

By order of the Commission

Sd/-
(T. Rout)
Chief (Law)
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